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. Capt. Lachhman Singh : Versus'Union of India.
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CEDTFAL ADMINT81RMTIVE TRIBUNAL 5/
PRINCIPAL BENCH .
DELHI,

CCP 16/86  in
Regn, No. CA 3&/854

t

Applicant present in person.

It is not denied that pursuant to the orders

of this Tribunal dated 28.2.1986 quashing the orders

1mpugned thereln and: dlrectlng the respondents to

glve effect to the nomlnatlon of the aﬁpllcant as.

Sectlon Offlcer in the,M1nlStrY of Commerce w1th '

/

e;fect from the date he was nomlndted and also to glve

~hlm all consequentlal kenefits of senlorliy and '

emolumen#s have been\implemented and he has secured l,;
‘the benefit bf the# judgment . When this much is-
admltted there is no grouhd for moving any petltlon
for contempt. If the apollcaﬂt is agorleved BY. .
ahyjactionttaken“by the.resPonoent§7%§d merely because

tﬁét action happens .to be subsequent, the orders of

this Tribunal dated 28.2.1986, a petition: for contempt '

does not lie. In any case 1f he is aggrleved by any

- such action, the remedy is not by way of appllcatlon

. to take pfdceedlngs in qoniempt. The petltlon IS'UKmefore

~dismisseds
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(Kaushal Kumar) | (K.Madha a‘ﬁedd?)
Member Chairman
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